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When this case came for final hearing, the learndd 

counsel for the applicant 	 drw our attention 

to the statement dated 4.3.92 by the learned counsel 

for the respdndents in which it is stated that the 

• applicant has been appoin,8ed as EDDA, Kalarnboor from 

• 16.12.91 against a per-rtanent vacancy in a regular, 

capacity. The learned counsel now submits that after 

recording the statement, this application can be ölosed 

as there is no to otl- r grievance for adjudication.. 

In this view of the matter 1  we close this applicatior 

as having become inftuctuous. 
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